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Hon ble Mr. Kuldip Singh, Member (J)
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ORDER BY CIRCULATION

The present RA No.220 of 2003 has been Tiled biv th

i

respondents Tor review of the order passed in 0A NO.1978 of

2000 on 9.8.20071.

/)‘.
)

et
R 4% This RA has been filed after a lapse of 2 years and

cannot be entertained. The review applicants/respondents
have é@lso Tiled an MA 1692/2003 seeking condonation of delay.
On  going through the same r find that no satisfacterw
seplanation  has  been shown for the delay as such the MA is
rejected. Moreover, in the RA the review applicant has Lakem
more  or less the same grounds to argue the RA, which he had
taken while arguing the 0A. While deliveiring the Jjudgment,
all  the grounds were considered. No error apparent on the
face of record has been pointed out which may call for review
of the order. Further, the RA does not come within the ambit

of Order 47 Rule 1 CPC read with Rule 22 (3) (f) (1) of the




Administrative Tribunals Act,

3. In wiew of the above, nothing survives in the RA,
which is accordingly dismissed. Accordingly, MA 1632/72003 iz

alzo rejected.
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